
w ■  IN THE CENTRAL ADHINIS I'RATIVE TRIBUNAL

PRINCIPAL BENCH

NEW DELHI.

OA 2369/97
\

V
Ne/ Delhi this the 9th day of April, 1999.

Hon'bl© Cnat.Lakshrni Swaminatkan, Member (J)
Hon'ble Shri K.Muthukuniar, Member (A)

In the matter of

Shri Harish Chander Deep
S/0 Shri (Late) Kedar Math,
R/0 B-61/4,Shiva Enclave,
a'/4, Paschim Vihar,
New Delhi. " ... Applicant

(By Advocate Shri S.Y.Khan)

Versus

1.Union of India through
Secre tary,Ministry of Information,
'Shastri Bhav;an,
New Delhi.

2,Director General,Doordarshan,
Directorate General, Copernicus
Marg,Mad^i House, New Delhi.

(By Advocate Shri K.C,D.Gangwani )

Respondentf

ORDER (ORAL)

(Hon'ble Smt.Lakshmi Sx^7aminathan, Member (J)

Both counsel heard,

2. Shri K.C.D.Gangwani, learned senior counsel submits that

' respondents have passed necessary' o rders which take care of

the grievances of the applicant raised in this OA. Shri S.Y.Khan,

learned counsel for the applicant confirms this and' submits

that the OA has nov7 become infructuous,

3, In the aforesaid facts and circumstances^ of the case, this

0^ is disposed of as having become inf ructuous, tPHlC, ,

(K.MiltSkumar) (Smt.Lakshmi Sv;aminathan)
Member (A) Member(j)

sk


